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BEFORE THE NATIONAL GREEN TRIIBUNAL
PRINCIPAL BENCH AT NEW DELHI

ORIGINAL APPLICATION NO. 677/2024
IN THE MATTER OF:
CHANDER PRAKASH ...APPLICANT

VERSUS
HARYANA STATE POLLUTION. CONTROL BOARD & ORS.
...RESPONDENTS
ADDITIONAL AFFIDAVIT OF THE RESPONDENT NO.9
I, Sandeep Kumar, Son of Shri Lekh Raj, aged about 33 years, Resident of 167,

Ahamadpur (149), Sirsa, Haryana — 125055, do hereby solemy affirm and

declare as under:
1. That I am the Sarpanch of Village Ahamadpur and also the Respondent
No.9 in the present matter and as such [ am well conversant with the facts

0 ‘\‘H Co ing circumgtances of the present case, hence competent to swear the

for the adjudication of the present dispute. The contents of my reply are

not reiterated herein for the sake of brevity and same may be read as part
and parcel of the present additional affidavit.

3. Withoﬁt adverting to the facts which are part of my reply, it is submitted
that the present proceedings have been instituted by the Applicant inter-
alia being aggrieved by the cutting of certain trees within the vicinity of
Primary School situated at Village Ahamadpur, Sirsa, Haryana.

4. By way of present affidavit, it is submitted that the Respondent No.10
(Head Mistress of the Primary School) vide letter dated 15.03.2023 raised
concerns about certain old and weak trees which were standing in the

premises/vicinity of the Primary School which posed risk of falling and
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causing threat to the life and public property. As per the record, the said
letter dated 15.03.2023 was issued pursuant to the representation dated
07.02.2023 made by the villagers to the Respondent No.10 requesting for
cutting down the old and dry tress to avoid any risk of life or damage to
public property. Copy of the representation dated 07.02.2023 issued by
the Villagers is annexed as Annexure A-1. Copy of letter dated
15.03.2023 is annexed as Annexure A-2.
5. Pursuant to the said letter dated 15.03.2023, the panchayat of Village
Ahmadpurvide Resolution dated 29.03.2023 forwarded the said
recommendation of the Respondent No.10 to the Respondent No.7 for
necessary actions vide its letter dated 07.04.2023. Copy of letter dated
07.04.2023 alongwith Resolution dated 29.03.2023 is annexed as
Annexure A-3. '
That considering the request of the school administration, the Respondent
No.8 vide his letter dated 22.09.2023 forwarded the resolution passed by
the panchayat to Respondent No.7 for necessary actions, which was later
forwarded by Respondent No.7 to the forest officer on 25.09.2023. Copy
of letter dated 22.09.2023 is annexed as Annexure A-4.
. In response to the letter dated 22.09.2023, the Respondent No.7 vide its
letter dated 27.09.2023 sent proposal alongwith draft agreement for

cutting of trees to the Respondent No.8 and sought his consent on the

Annexure A-5,

8. I say that pursuant to the agreement, the charge of 73 tress was
accordingly handed over to the forest guard on 07,10.2023 whereafter 29
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trees were cut in accordance with the procedure. However, due to the
objections raised by the villagers, the cutting of remaining 44 trees was
stopped as evident from the letter dated 09.10.2023 issued by the
Respondent No.7 and charge of remaining 44 trees was again handed
over back to the school administration on 09.10.2023. Copy of letter
dated 09.10.2023 sent by HFDC is annexed as Annexure A-6.Cutting
report relating to 29 trees is annexed as Annexure A-7.
9. 1 say that the facts as stated herein above clearly shows that the decision

to cut the old and dry trees was taken by the appropriate authority i.e.

‘ as not personally benefitted from the cutting of 29 trees and his

15 % clear from the aforesaid facts and documents placed on record.The

Apphcant to wreck his private vendettaagainst the Respondent No.9.
Thus, it is imperative that this Hon’ble Tribunal be pleased to dismiss the

complaint qua the answering Respondent No.9
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184 ANNEXURE A-1.

TRANSLATION.

Dated 07.02.2023
T®

Mrs. Head Teacher, Village Ahmedpur
Sirsa.

Subject~- For cutting of big white and dry trees
and old trees in GMS and GPS school in
village Ahmedpur.

S

We all wvillagers want to draw your
attention towards both GMS and GPS schools.

There are big white trees in GMS and GPS

village Ahmedpur school. Whose 1length 1is at

least 100 feet. These white trees are leaning
over the building and along the road, big white
trees are standing and leaning over the road.

The _ength of many white trees is more than 100

feet. And other trees are also standing in the

school, many of them have grown. There are also
dry trees standing in the school. Due to storm,
there 1is a fear of 1life and property. Many
trees are leaning over the school building and
have also fallen on the building and there is a
fear of life and property. The condition of the
school 1is 1like a jungle. Other trees are also
standing in the school. Dry trees should also
be cut. You should take departmental action
under you 1if there 1is any loss of 1life and
property. It will be the responsibility of the
school staff and the head of the school. We
request you tTo take action as soon as possible.
This work 1is very important and necessary for

public interest.

All the villagers,
Distt. Elev\du Off
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ANNEXURE A-2

GOVT. MIDDLE SCHOOL,
SCHOOL CODE:2993

AHMEDPUR (SIRSA)

No.Spl.1/15.2.2023 Dated:15.02.2023.
To

The Gram Panchayat,
Ahmedpur.

Subject: Regarding Trees of the School.
Sir,

In reference to above said letter you are
requested to there are so many trees are old
and became weak and there 1is an always
apprehension of their fallen or broken because
prior to it so many sprig have already been
broken or by way of wind old trees have been
fallen down. Hence 1in future if any such
occurrence 1is happened by which any person can
suffer any loss of his 1life and property then
‘the school/SMC/School Staff and Head of School
will not be held responsible and the Gram
Panchayat wvillage  Ahmedpur shall be held
responsible. Hence you are requested to take
necessary action in this matter.

Thanking you,

Stal /'~ S/ -

Head Teacher, E.5:H:M.

Govt. Primary School, G.M.S.,

Ahmedpur (17603), Ahmedpur (Sirsa) .
Sirsa.

Distt. Ele. EGy g

Sirza
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BLOCK DEVELOPMENT AND PANCHAYAT OFFICER
SIRSA.

General Manager,

Haryana Forest Development Corporation,
Sirsa.

No.125 Dated 7/4/2023.

Subject; For submission of copy of resolution.

In the above said subject resolution No.Z20
dated 29.03.2023 received from Gram Panchayat,
Ahmedpur 1s hereby forwarded to you for

information and necessary action accordingly.

Sd/ -

B.D.P.0O., Sirsa.
sd/-
Sarpanch
Gram Panchayat, Ahmedpur

Block Sirsa.

Dim\gﬂu off

Sirsa
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GRAM PANCHAYAT, AHMEDPUR

BLOCK, SIRSA, DISTRICT SIRSA (HARYANA)

No.20 Sarpanch; Sandeep Kumar Dated:29.3.2023

Copy of Resolution No.20 Dated:29.03.2023.

Passed by- Gram Panchayat Ahmadpur Block/
Ciigtt ri ¢t~ Blrsa.

That it is said that the Sarpanch told that
in the wvillage Government 10tr Secondary School
that there are trees of Safeda. Which are near
the school building and some of trees are dry
and can fall up anytime, which can harm the
school children. We should discuss about this.
After discussion, the present Panchayat decided
that the said trees should be uprooted. The
possession may be taken from Forest Department,
Sirsa.

A copy of resolution may kindly Dbe
forwarded through B.D.& P.O. Sirsa to General
Manager, Haryana Forest Development Corporation
(GM HFDC). It is accepted.

Sandeep Kumar Sd/- Hindi, Kuldeep Chand Panch
Sd/- English, Sanjeev Kumar Panch Sd/- Hindi,
Amandeep Kaur Panch Sd/- English, Pooja Rani
Panch Sd/- English, Sukhvinder Panch, Sd/-
English, Suman Rani Sd/- English, Sandeep Kumar
Panch Sd/- English, Asha Rani Panch Sd/- Hindi.
Quorum is complete.

It is certified that the copy received is
original. Appearance in the proceedings book.

Sarpanch Sandeep Kumar
Gram Panchayat, Ahmedpur
Sd/— Gram Sachiv.

: \ Y\
Distt. Ele. Edu. Off

Sirsa
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Office of General Manager,
Haryana Forest Development Corporation,
Sirsa.
Office: Forest Complex, MITC Colony, Sirsa.
Ph. E-mail address:-hfdesirsa@gmail.com

Serial No. 1009 Dated:27/09.2023.

To
District Elementary Education
Officer, Sirsa.

Subject:- Regarding sending the contract for
cutting trees in Government
Secondary School, Ahmedpur.

Reference:- Your letter No.Estt-4-23/9098

dated 22.09.2023.

Regarding the above subject, as has been
written in the letter referred by you about the
felling of trees 1in Govt. Middle School,
Ahmadpur. Therefore, three original copies of
the contract for felling of trees in Govt.
Middle School, Ahmadpur are sent with this
letter stating that if you agree to get the
trees felled at the prescribed price, then sign
the contract and send the three original copies
back to this office, so that further action can
be taken regarding felling.

Attached : Above.

Sd/-
General Manager,
Haryana Feresit Development

Corporation, Sirsa.

Endst.No.101 Dated 27/09/2023.

A copy 1s forwarded to Shri Bhim Singh V.R.
along with copy of Annexure with instructions
that after getting the signature of the
concerned officer, the Code cf Evidence should
be sent to this office within three days.

sSd/-
General Manager,
Haryana Forest Development

Corporation, Sirsa.

Ixs;?éﬁ?EﬁﬁL(HT

Sirsa

//
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Agreement between Gevt. Middle Schont, Al

Sirga And
Gereral Manager, Haryana forest Development Corporatiorn,
We agree to sell trees (Plants) standing in our iano siuated

(n;z .

r

i, Districr Elementary Education (fficer,
Sirsa {on behalf of the Forest Co rporation).
Covt. Middle School, Ahmudpur, an the

following rates fixed by the Cor oraticin. whice 15 shown against each class as under:-
g M P 2

{(GreeaTreesy

! ™ | Volume | - o
A | Girth | Nos of "0;:__“' Total Rate per ‘
") Species | Ctass | Trees | _r'rj‘r Volume | T—;_Ls Red | Toral Amount |
’ Cms. | (Nesy. | ... (wisl |——"(—' f
| o IR I ) S S : o ___l
l»l Shieham 1 Vv 4 1 | 00s | 006 | 145 | 1£3.00 |
| ™ v | 1 | nia | 034 | 391 | 36100
. m__| a1 | o057 j 057 | 3790 379c00 !
A | a1 | 113 | 113 | 7578 757800 |
| - T A a1 2@ @ 283 | 22106 | 2210600 |
L Total | S 4.73 33984.00
] 2 33984.00
[ 2 Misc.
3 Ailanthus, '
| | Jaal Ficus, Frash,
| Badum Papri
| Badam _
' Alstonia, I
C/Samia |
l l = :
' _ S , | !
4 Euc. 0.60 246 | 147600 |
; I
| |
‘ z
| "~ 180
L - 2294
L 5.4C
i | 5.90
(S S e
' !
|
‘_l_ Shisham
-' Tets!
2 | Misc. .
Tl.‘id';_
' Aianthds, T

Jaal,Ficus, Frash,
Badam Papri
Istonia,
| Cfssmia

)2
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N T . TR T R T T 3
7079 | 1 0.420 0.42 | 557 | 557.00
116119 | 2 | 0950 T 190 | 1986 | 397200
 tol | 3 | | 232 [ | 452900

F | DD Trees6S% | aoa3ss |

| D.Dry Trees G. Total 65% =L 1.41 7557. 00____1

| Green & D.Dry Trees G.Total __i_ | | 6240 | a3z007 |
1 Fzlling will be completed within a period of three monthy from the dates of taking posscssicn
of the trees. In case of agriculture crops standing in the area, period will be extended till the varesting
of the crop.

& The Seller will not make any alteration in the poundary of the area where trees are located or
deface remove or obliterate and the marking on ifie trees.

3 The girth measurements. after checking by the General Manager/Managing Direcioc will be
final and no alteration will be made.

1 The seller will not cu: any :rees, saplings in the area or lop the branches, leaves <ic. of the
trees sold. If any trees are found 1o be deducied from the final payment.

S If there is any dispute about any trees during feiling, the price of such trees will be deducted
at the time of final payment.

6 The trees will be cut at gronnd level in Eucalyptus and other species will be uprooted.

7 Though every precaution wiil be taken while felling the tree. So that felling tree do r.ot dampage
ary Electric wire or any structures even then if there ic any damage due to accidental felling Corporation
will not bear such damage.

8 All Pavments above Rs. 20000/- will be made by cheque issued by the General Manager/
Chief General Manager/Managing Director of the Corporation.

9 If there are any disputes, such cases will be referred to the Conservator of Forests West Circle,
Hisar in whose Jurisdiction the area falls for arbitration. whose decision will be binding on the seller and
The Corporaticn.

10 All legal action will be within the jurisdiction of District of Sirsa.

11 Any Discrepancy found during handing over charge of any lot will be rectified accordingly

whenever fina! payment is made by the Corporaticn.
~ ~
Signature of Gea,ﬂLkl Tianager, /4 \ 3a
District i:‘.tenﬁ 1\%“&“}01 Officer
Haryana f‘{)i}:ﬂ De\uopme: t \/ EL ’
Corporai}qn Ltd., Sirsa B 'f' = 19757 AU
DS » ( YT
Witness No. 1 .. 4‘f".'"..f'“.".’.‘.i. S./{/j g Witness No. oo wll QV\I
............................ Gl*“’“"f' e n ot {4 iP5
Witness No. 2 . \! JJ ﬁ"‘ ..... Witness 'No , ;,,{t-.\x 2 /f{. (b Qe

’Frwc""’f"{
=%

(st B Lau. U
9\ i
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